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D BENCH IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT HYDERABAD. 

O.A.No.1074/92. 	 Date of Judgementl  

V.Syamala 	 .. Applicant 

Vs. 

The Divl. Rly. Manager, 
Broad Guage, S.C.Rly., 
Secunderabad. 	 .. Respondent 

Counsel for the Applicant : Shri D.Linga Rao 

Counsel for the Respondent : Shri C.Venkata 
SC for Railways 

Reddy, 

CORAM: 

Hon'ble Shri Justice V.Neeladrj Rao : Vice-Chairman 

Hon'ble Shri A.B,Gorthi : Member(A) 

J u d g e m e n 

X As per Hon'ble Shri A.B.Gorthi : Member(A) X 

The facts stated and the questions of law 
Xl 
ised in 

this O.A. are similar to those discussed in detail in our 

judgement in O.A.No354/93 delivered today. 	said 

in O.A.No..354/93 will apply in all respects to 	is O.A. 

Member(A).  

Dated: tAugust, 1993. 

br. 

V.Neeladrj Rao ) 
Vice-Chairman. 

Dy. egist]par( 

copy to:- 
Divisional Railway Manager, Bored Cuage, 5.C.Rly, 
Secunderabad. 
One copy to Sri, D.Linga Rao, advocate, CAT1 Hyd. 

One copy to Sri. C.V.Malla Reddy, SC for Rl, CAT, Hyd. 

One copy to Library, CJT, Hyd. 	 H 
One spare copy. 
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IN THE CENTIZpJ. ADMINISTRATIVE TRIBUNa 

HYDERABAD BENCH AT HYDERABAD. 

1 
	 THE HON'ELE Mfl.JSTICE V.NELADRI RAO 

VICE CHIRMJ 

All 

THE HON'BLE 	 a NEt3ER() 

THE HON'.BLE NR.T.CHMDPASEIQ-LkR REDDY 
MEMBER(JUDL) 

AN 

THE HON' BLE MR..T.2muvENGADAM:M(A) 

tdt 	/11.g3 

,__CSDER/JUDQ'ffENT; 

(O7/ 9  
O.A.No. 

AdrnJ4tecj and Interjn directions 
issu4d. 
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All 

Disposed ,if with cUrectjoris 
Di4issea 

as withdrawn 

Disrni\sed for default. 

ject4/ordered 

No—cfder as to costs. 
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